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evaluating it. These classifications and
zoning will be done according to the
requirements, We are trying to work out
a model through the Central Institute of
Fisheries Technology in Cochin, a model
of an intermediate. boat of around 15
metre length, which can fish in this
intermediate zone and catch fish.

Dr. Gopalrao Vithalrao Patil had also
brought in these points. But I think I
have covered all of these. He talked
about the disease in aquaculture farms.
Yes, there was an incidence and it has
now been tackled. Regarding
establishment of universities and research
centres, there is a proposal. We are
working out a joint proposal with FAO to
set up an institute and there are certain
other proposals also. In Lucknow we are
having one for conserving the genetic
material of fish. It will be one of the
largest gene banks in the world to
conserve the fish genetic material. So far
as the involvement of various Ministries,
their overiapping and functioning at cross
purposes is concerned, there is no such
situation now. Since 1997, the
Department of Deep Sea Fishing has
been transferred to the Ministry of
Agriculture. Now, the Ministry of Food
Processing is not involved in it. So far as
APEDA or MPEDA are concerned, they
are for exports and deep sea fishing. The
Agriculture Ministry is in full charge and
we are in the full knowledge of all the
phenomena and  dimensions of the
problem. With this perspective 1 think we
are likely to work out a policy which has
been in a shambles since the rescinding of
the earlier policy. There is an urgent
need to come out with a policy,
particularly in view of the~potent threat
which is being posed by Pakistan’s
agreement with the American company.
We have got to think about that because
around one million catch, which we are
not tapping, is a big loss to the nation
and then there are also security and other
complications.

SHRI NILOTPAL BASU: But you are
not being proactive. You are reactive.
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SHR1 SOM PAL: I am saying [ am
being proactive. Earlier all‘of you wanted
a ban. So, I am being proactive, Rather;
you have been reactive that there shoild
be a ban. It is the other way round.

MESSAGE FROM THE LOK SABHA

The Interest on Delayd Payments to
Small Scale and Ancillary Industrial
Undertakings Amendment Bill, 1998

SECRETARY-GENERAL: Sir, I have
report to the House the following
message received from the Lok Sabha
signed by the Secretary-General of the
Lok Sabha:

“In accordance with the provisions
of rule 96 of the Rules of Procedure
and Conduct of Business in Lok
Sabha, I am directed to enclose the
Interest on Delayed Payments to
Small Scale and Ancillary Industrial
Undertakings: (Amendment) Bill.
1998, as passed by Lok Sabha at its
sitting held on the 29th July, 1998.”

Sir, I lay the bill on the Table.

HALF AN HOUR DISCUSSION

ON Points Arising out of Answer to

Starred Question No. 422 given on 16th

July, 1998, RE. Growth of Fisheries
Wealth (Contd.)

SHRI S. NIRAIKULATHAN (Tamil
Nadu): Mr. Vice-Chairman, Sir, first of
all 1 thank you for giving me this
opportunity to speak on the problems of
fishermen and also fisheries development.
I wish to say a few words about the
miserable conditions in which they live.
The fishermen live in hutments, under
thatched roof on the seashore. When
heavy rains and storm lash the coastal
areas, the thatched huts of the fishermen
are damaged and “washed away. Then
they stand aghast and hapless without a
roof over their heads. Having realised the
pathetic piight of these fishermen, Dr.
M.G.R., the political mentor of our
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leader and Goddess of our hearts, Dr.
Puratchi Thalaivi observed:

The translation goes thus:

*He created us on earth
Made us live on the sea;
Qur house is the Ocean
And the Moon our light;
Our life may go on,

Or end abruptly

This is our fate, our life.

This is how our leader expressed the
kind of life fishermen lead.

THE  VICE-CHAIRMAN (SHRI
SANATAN BISI): What is your
Question? You have to put your
question.

SHRI S. NIRAIKULATHAN: I am
coming to that. But I feel it my duty to
speak about their problems.

Sir, because of the conditions they live
in, the Government is duty bound to
mitigate their problems. When our leader
Dr. Puratchi Thalaivi was the Chicf
Minister of Tamil Nadu, a law was
enacted to regulate prawn culture for the
first time in India. Later, the Union
Government also brought a legislation on
those lines with some changes and that
has been passed by the Rajya Sabha. I
appeal to the Hon’ble Minister to get it
passed in Lok Sabha as well.

Sir, prawn culture has been going on
along the coastal arcas of Tamil Nadu for
years. But the Tamil Nadu police are
troubling the fishermen. In Nagapattinam
area of Tamil Nadu, fabricated cases
have been booked by the police on 50
fishermen, and the police people are
chasing them even now. 1 demand
protection for these innocent fishermen.

Fishermen of Tamil Nadu are unable to
venture into the sea for fishing because of
the atrocities of Srilankan Navy. With a
sense or paralysing calamity I say that,
our fishermen are being killed regularly
by the Srilankan Navy. Our appeals to

rotect them have fallen on deaf ears.

*English  translation of the speech
delivered in Tamil.

[RAJYA SABHA]

Discussion 388

Now, Red Sea is not the one near Egypt.
Red sea could be seen across Palk Strait
in Bay of Bengal, because the sea has
turned red there due to the blood flowing
out of the bodies of our fishermen fired
upon and killed by the Srilankan Navy. I
make a forceful demand through this
House to protect the lives of our
fishermen.

Mr. Vice-Chairman, Sir, fishing should
be modernised to increase the catche and
to provide useful information to
fishermen. Fishermen should be provided
diesel at subsidised rate for the use in
their motorised fishing boats.
Government should provide processing
and cold storage facilities to fishermen
enabling them to preserve and sell their
catche at competitive rates. They live in
such misery that most often they starve
without food and water. 1 would
appreciate if the Government comes
forward to give them loan and subsidy for
buying fishing boats. Government should
also construct berths on the shore for safe
keep of the boats. Fishermen should be
provided all the basic amenities like,
drinking water, education, free health,
dwelling units and connecting roads. I
also appeal to the Hon’ble Minister to
construct light houses afer every 10 kms.
1 hope the Hon’ble Minister will consider
my demands favourably. Thank you.

SHRI JOHN F. FERNANDES: Mr.
Vice-Chairman, Sir, we are talking about
growth of fisheries wealth. Many of my
friends hav® raised some contentious
issues. I happened to be a member of the
Murari Committee which gave this ruling.
The Report of this Committee was
submitted in November 1995. In
December 1995, 1 happened to be at the
United Nations where our country was a
party to the signing of the laws of the
seas. This is an international agreement.
Sir, we are getting globalised. This law
states that fisheries wealth does not
belong to a particular country, and, it
belongs to everybody internationally,
That is why the hon. Minister mentioned
about Forbes & Company which is an
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American company. Sir, Pakistan has
signed an agreement with this company.
When we are getting globalised, when we
are liberalising our economy, we have to
rcthink about it. If a small country like
Pakistan has signed an agreement, I do
not think they are going to violate any
international  laws. So, we have to
reconsider all that we have done in the
past. Sir, in the coastal arcas, including
my State of Goa, they have the breeding
scason. There arc disputes among the

Statcs because there js a ban imposed in
Kerala and Maharashtra and the trawlers
come to other arcas like Karnataka and
Goa. So, this is the problem which leads
to inter-State rivalry. Sir, this is an area
where the Central Government can come
into  play. I think the Central
Government should bc an arbitrator to
see that all these States are brought
together and an agreement is signcd
among all of them. 1 think here the
moderator  should be the Central
Government. I do not think they can
shirk their responsibility. They cannot
run  away from their responsibility
because the international boundaries up
to 12 npautical miles are within the
jurisdiction of the Central Government.
The Statcs do not have much say in this
regad. Sir, we talk of aguacutlure. We
know that tenancy laws are in force so
that the agricultural tepants are
protected. But, this law is being used to
subvert the tenancy and evict the tenants.
I think the hon. Minister is giving
attention to me. The landlords are
breaching the bunds and permitting the
sca water to come in the green paddy
fields in order to evict the agricultural
tenants because the ownership lies with
the landlords. I would like to know
whether an aquaculture authority will be
created so that the problems that I have
raised are brought under its jurisdiction. I
would also like to know whether this
authority will be a quasi-judicial one so
that aggrieved people can approach it for
redressal of their grievances. Sir, we
know that the hon. Minister has stated
that we have an EEZ. Sir, this should be
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protected because we have signed an
agreement in the United Nations. In
addition to 12 nautical miles, we have a
continental shelf. This is so in the Bay of
Bengal where the catch of fish is very,
very ample. We have seen big fishing
ships coming even from Singapore. These
ships come in the vicinity of India. I
would like to know whether the
Government will approach the United
Nations to sce to it that we have
exclusive fishing rights in this area
because it is our economic zone in the
Bay of Bengal. I would like to know
from the hon. Minister whether he will
take an initiative to see that the
Government ventures in this fields. Sir,
the hon. Minister has spoken about
dissemination  of information to the
fishing trawlers and boats. You have
satellites. But, there is no communication
link from land with trawlers in the sea.
Sir, when the Murari Committee went on
a tour to the westcrn coastal area, 1 also
happened to go with this Commitjee to
that area. The main problem which the
fishermen told us was that whatever
information is given on land that cannot
be disseminated to people in the sea. I
would like tqo know whether the
Government  will start a  proper
communication system or a radio system
with a relevant  frequency band
exclusively for the fishermen... so that
they nced not go for expensive wireless
and other systems and on plain radio they
can pick up signals. I wanted to know
whether this will be déne by the
Government  because  that is  not
happening. Sir, whatever information is
there with the Government department
concerned, it is only shared with those
multinational] houses who have their
boats in the deep-seas. I wanted to know
from the hon. Minister whether this
information will be given to the poorest
of the poor fishermen. I wanted to know
whether this will be made available to
them, and that is possible if you have a
small transistor or radio. I also wanted to
know from the hon. Minister whether the
Ministry will make investment to have a
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special radio band exclusively for the
fishermen and in the vernacular language.
If it is in Maharashtra, it should be in
Marathi or if it is in Gujarat, it should be
in Gujarati, and likewise. 1 wanted to
know whether that assurance will be
given by the hon. Minister because, at
the moment, this information is cornered
by certain multinational industrial houses
who have ventures in the deep-sea
fishing. I want a response from the hon.
Minister on this., Sir, I am not against
the reort given by the Murari Committee
which protects the interests of the
traditional fishermen up to 10 or 12
nautical miles. I wanted to know from
the hon. Minister whether he will open
our seas for international fishing.
Otherwise, 1 think, we are going to be
the losers. We have almost 200 miles of
E.EZ, but we do not have the
equipment and we do not have the
machinery to go and mine in that area.
So, I wanted to know whether the
Government will stick to the given policy.
We were a very few Members of
Parliament there, and it was basically
dominated by the fishermen community
who had their own interest. The hon.
Minister may let us know whether the
Government will review this policy.
Beyond a limit, the traditional fishermen
cannot fish. 1 wanted to know whether
the Government will throw it open for
the international fishing trade. Thank
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wfefirmeh a3 o = s wifde R,
P 31 xm we A Rl ¥ 3 Y
§ R B o dw A T A e W Wl
Ao AR & A AN @m g}, aud
Ffeaed RARVT ¥ o A R awd X
¥ g f den o gy e B oW da W
FfiFT # though I am not an expert.

SHRI SOMPAL: 1 have the
recommendations with me.
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want to blame the serving people, but
still if you say so...
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SHRI S. VIDUTHALAI VIRUMBI:
Mr. Vice-Chairman, Sir, I fee} that this
should have been taken up as a Short-
Duration-Discussion. So many subjects
are there. Now, we have to confine
ourselves only to the profession of
fishermen, not the welfare of fishermen.
Suppose if we take that issue also it will
take more time.

7.00 r.M.

Three  professicns  are  age-old
_professions in India. Fishing is the third.
The thice professions ars: agricuiture,
handloom weaving and fishing. These are
age-old professions. All these three
professions arc under a great stress and
strain, for different rcasons. As far as
fishing is concerned, the position is
different and it varies from State to State.
I will come to the gquestion of welfare
later. T would first point out as to what
are the problems which the fishermen of
Tamil Nadu are confronted with.

Till the beginning of the 70%s, the
fishermen of Tamil Nadu did not face any
problems. But after 1974, for the last
twenty-five years, they are suffering like
anything. This is because of not only the
reasons mentioned by my colleagues
here. I do not want to mention those
rcasons which have alrcady been
mentioned by my colleagues. 1 would
lecave out those things. Only whatever is
pertinent to Tamil-Nadu, T would say.

Sir, on 26th June, 1974, the
Government of India entered into an
agrement with the Government of Sri
Janka, to gdetermine the boundary

+{ ]Transilteration in Arabic Script
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betwesn Indis antd ﬁ 1anka, between
the Addm Bridge tnd the Palk Straits.
This was in 1974, Under that agreement,
the fishing rights, drying of their nets by
the Indian fishermen and the travel of

pilgrims were assured. . Unrestricted
access to Kachchatheevu was. ensured
under that agreement. It was mentioned
in ‘that agreement that the vessels of
India and Sri Lanks would enjoy, in each
other’s waters, such rights as they had
enjoyed before, for centuries together.

This was the thrust of the 1974
agreement.
Then, Sir, in 1976, the popular

Government run by the DMK Party was
dismissed. After the DMK Government
was dismissed, in 1976 the Government
of India had a second agreement, to
determine the boundary in the Gulf of
Mannar. This agreement was reached
between the Government of India and
the Government of Sri Lank on 23rd
March, 1976. It was signed by the then
Foreign Secretary, Mr. Kewal Singh, on
behalf of India, and Shri W. Jayasinghe,
the Defence and Foreign Secretary of Sri
'Lanka.

What did this agresment say?
Whatever rights were being enjoyed by
the Tamil Nadu fishermen even after the
1974 agreement, whatever rights were
being - enjoyed by the Tamil Nadu
fishermen for centuries together, were
abrogated. This agreement said: ‘The
Indian ‘fishing vessels and fishermen
community shall not engage in fishing in
the historical waters, territorial waters
and the Exclusive Economic Zone of Sir
Lanka; nor shall the fishing vessels and
fishermen of Sri Lanka engage in fishing
in the historical waters, territorial waters
and the Exclusive Economic Zone of
India, without the express permisssion of
8ri Lanka or India, as the case may be.’

When this agreement was reached, there
was no popular Government in Tamii
Nadu. Under President’s rule, this was
done. As a result of this,#our fishermen
are unable to go for fighing a right which
they had enjoyed for centuries together.

i
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I would like to point out here the kind
of suffering being undergone by the
Tamil Nadu fishermen. Between 1990
and 1998, there have been 123 incidents
where our fishermen have been attacked
by the Sri Lankan Navy. The number of
boats attacked has been 229. Out of these
229 boats, 28 boats were sunk. In these
attacks by the Sri Lankan Navy, 59
fishermen died. The number of injured
has been 194.. Incidents — 123. Boats
attacked — 229. Boats sunk — 28.
Fishermen died -— 59. Fishermen injured
— 194, These are official figures which |
am giving. Then, Sir, whenever there are
attacks against the Indian fishermen...

SHRI O.S. MANIAN {“amil Nadu) A
number of fishermen \vere arrested also.

SHR1 S. VIDUTHALAI VIRUMBI:
They are arrested also. Suppose they go
into their terriforial waters, they are
arrested and harassed. They are taken to
Sri Lanka, harassed and tortured.

Whenever an attack took place, it was
immediately informed to the Government
of India. What the Government used to
inform the State Government is that it
has taken up the matter with Sri Lanka
and that it will see that it will not be
repeated again. From 1990 to 1998,
assurance .after assurance has been given
by the Government of India that it would
not happen’ again. Even though several
assurances  were  given by

the -

o

Government of India, it has not stopped.

We fear that it would not stop.

Our Prime -Minister is now in Sri
Lanka. - He i§ going to talk on the
Kashmir issue with. the Prime Minister of
Pakistan: 1 hope he would have spoken
about Indian Tamil Fishermen with the
Prime Minister of Sri Lanka. If he has
not done. so, the.hon. Minister should
inform the Prime Minister that before he
leaves Srj Lanka, he should take to this
-matter with the Prime Minister of Sr
Lanka and see that it does not happen
again.

One or two minutes more, Sir.
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As far as the welfare is concerned,
4,000 houses have been constructed, and
shelters have been provided during the
last two years in Tamil Nadu. A subsidy
has been given for motorised boats, The
disescl subsidy has been increased. We

expect co-operation from the Central
Government to further this help to
fishermen.

Wec have cenjoyed traditional fishing
rights in those waters  around
Kachchatheevu.  Our  pilgrims  have
enjoved the right to go and worship God
in  Kachchatheevu,  All - these  things
naturally have been de facto banned.
Therctore. T request the hon. Minister
through vou, Sir,...

SHRI N. THALAVAI SUNDRAM
(Tamil Nadu) Sir, he knows it very well
because his lcader is the Chief Minister
there. He knows the problem. When our
Madam was there, we had clearly,
instructed all the Coast Guard people.

Now, my point is that if these people
are accusing the previous Government, I
would like to intervene.

THE  VICE-CHAIRMAN  (SHRI
SANATAN BISI): No, no, he is not
accusing it.

SHRI S. VIDUTHALAI VIRUMBI: 1
am not accusing it. He has unnecessarily
intervencd. I am not accusing any

Government. What I said is that when
smugglers were coming or....

THE VICE-CHAIRMAN  (SHRI
SANATAN BISI): Please conclude.

SHRI S. VIDUTHALAI VIRUMBI:

....] or any militants were coming
....(Interruptions)
THE VICE-CHAIRMAN  (SHRI

SANATAN BISI): Please conclude.
SHRI §. VIDUTHALAI VIRUMBI:
Sir, 1 do not want to reply to that
because it is an unnecessary question. An
unwarranted question has been raised.
SHRI N. THALAVAI SUNDARAM:
Not unwarranted.

[RAJYA SABHA]
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THE VICE-CHAIRMAN (SHRI
SANATAN BISI): Mr. Sundaram, you
were not here. You have not heard what
he has said.

SHRI] S. VIDUTHALAI] VIRUMBLI:
In 1990, because ....

THE  VICE-CHAIRMAN  (SHRI
SANATAN BISI): He was not there.
You make your own points.

SHRI S. VIDUTHALAI VIRUMBI:
If you expunge that from the
proccedings, T will not reply to that. If
you are going to retain that, I will have
to reply to that,

THE  VICE-CHAIRMAN (SHRI
SANATAN BISI): No, no, expunction. I
have told him that he was not here and
that he has not heard what you have said.

SHRI S. VIDUTHALAI VIRUMBI:
Sir, in 1990, the former Chief Minister
has given a reply to a journalist that the
DMK had failed to extend help to the
LTTE pecople in 1980. She has said that
twice ... (Interruptions) ...

THE  VICE-CHAIRMAN  (SHRI
SANATAN BISI): Why are you going
into that? (Inrerruptions)

SHRI RAMACHANDRA KHUNTIA
(Orissa): Sir, I have a point of order.
...(Interruptions)

SHRI SOMPAL: Mr. Virumbi, if you
can yield please. .... (Interruptions)

THE  VICE-CHAIRMAN  (SHRI
SANATAN BISI): Wait, wait, Please sit
down. There is a point of order. Mr.
Minister, there is a point of order. What
is your point of order, Mr. Khuntia?

SHRI RAMACHANDRA KHUNTIA:
Sir, this is a Half-an-Hour Discussion.
The Chairman was kind enough to allow
us, those of us who are signatories to it,
to ask questions. I think another half an
hour is there.

THE  VICE-CHAIRMAN  (SHRI
SANATAN BISI): Yes, another half an
hour is there. So, we should stick to the
time.
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Mr. Virumbi, do you want to ask
questions? ... (Interruptions) ...

SHRI SOMPAL: Sir, 1 think this
matter pertain to the domain of
international relations, external affairs.
Being rclated to fisheries, this matter
may have some implications. 1 may not
be able to respond to it. This has to be
raised in a separate manner. I think 1 will
not be able to provide any authentic
answer off hand. ... (Interruptions) ...

THE  VICE-CHAIRMAN  (SHRI
SANATAN BISI): You speak on
welfare.

SHRI S. VIDUTHALAI VIRUMBI: 1
hope the hon. Minister wil] intimate the
Minister concerned to take up this
matter. The Minister should take up the
matter, what I told him, through you. He
must give an assurance -at least to that
extent. The request that I make in this
august House is ....

THE  VICE-CHAIRMAN  (SHRI
SANATAN BISI): Kindly put your ques-
tions on the welfare of the fishermen.

SHRI1 S. VIDUTHALAl VIRUMBI:
Sir, I want an assurance from the
Government of India that the attacks that
have taken place will not be repeated.
That is the assurance that I want.

THE  VICE-CHAIRMAN  (SHRI
SANATAN BISI): Please go through the
questions No. 1, 2, 3, 4, ...

SHRI S. VIDUTHALAI VIRUMBIL:
If this assurance is given, we can solve
other problems.

THE  VICE-CHAIRMAN (SHRI
SANATAN BISI): This discussion is on
the welfare of the fishermen...

SHRI S. VIDUTHALAI VIRUMBI:
Sir, fishermen are suffering because of
the atrocities committed by the Sri Lank-
an Navy. We want an assurance that such
type of attacks will not be repeated.

THE  VICE-CHAIRMAN  (SHRI
SANATAN BISI): You see the discus-
sion is completely different from what
you are submitting.

[29 FUTLY 1998)
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SHRI S. VIDUTHALAI VIRUMBI:
Sir, this is thc only assurance 1 expect
from the Government,

THE  VICE-CHAIRMAN  (SHRI
SANATAN BISI): Have you got any-
thing else to say on the welfare of the
fishermen?

SHRI S. VIDUTHALAI VIRUMBI:
Sir, I do not want to go into the question
of welfare, because 1 have already taken
much time. But, Sir, if the hon. Minister
says 1t is not within his Department, 1
would feel that he has also washed off his
hands and the attacks will go on.

SHRI O. RAJAGOQOPAL (Madhya
Pradesh) Sir, this is a matter which ai-
fects the life of seven million pcople
mostly living in the coastal arcas. 1 do
not want to go into the details and the
figures that have been mentioned, but the
fact remains that the bulk of these people
are traditional fishermen. There are three
types of fishermen: (1) traditional fishing
shipowners; (2) mechanised boat owners
and (3) the deep-sea fishermen. All the
progress that has been achieved, as has
been mentioned in the figures, goes to
the bentfit of the higher category of
people, those who are engaged either in
the deep-seca fishing or those having
mechanised boats. Sir, it is a fact that the
traditional fishermen, who form a bulk of
them, do not get the benefit. I think the
figures mentioned by the hon. Minister
will have to be checked, probably be-
cause the amount of catch that is being
made by the ships in the deep-sea fishing,
probably is not accounted for in the
whole figure, because they do the fishing,
process it and then export it from the sea
itself. It is not brought to the mainland.
The figure about this catch is not avail-
able here.

Sir, I have some interaction with these
fishermen. I know how their position has
gone from bad to worse. Therefore, the
main question is regarding the implemen-
tation of the Murari Commission’s Re-
port. The hon. Minister wants to pursue
the policy of phasing out big ships instead

HEPR
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of banning. 1 think this policy requires
reconsideration, because unless it is effec-
tively banned, as has been recommended
by the Murari Commission, it will not
benefit the traditional fishermen, who are
getting less and less catch. This situation
has to be corrected.

So far as Kerala is concerned, there is
an additional problem created by the
C.Z.R. (Coastal Zone Regulation). It is
in operation in Kerala with 800 kilomet-
res length and also covers about 44 rivers
with so many lagoons. If you say that
within a distance of about one and a halif
kilometres we shall not build up anything
and all that, these regulations will be
working adversely to the interests of the
fishermen, to whom it was actually in-
tended to give protection, A special con-
sideration should be given to a State like
Kerala, where there are peculiar prob-
lems and where there is a high density of
population including fishermer. In regard

to the welfare of the fishermen, I would.

like to say that though these fishermen
arc living by the side of the sea, they are
facing the problem of availability of
drinking water. A Special Scheme should
be drawn up for their drinking water.
Secondly, they do not have adequate
medical facilities. Special arrangement
should be provided for their treatment.
Thirdly, they do not have adequate edu-
cational facilities. This also needs to be
provided. A special effort is needed to
provide them these facilities.

Sir, the hon. Minister was saying that
there are surveillance regulations in the
sea. It is not adequate. T would urge
upon the Minister to consider strengthen-
ing the surveillance machinery.

The Minister was saying that unless we
allowed bigger vessels for fishing, this
cannot be cffectively done. This argu-
ment is not correct. The survelliance
should not be handed over t6 those
private ship owners. It is the responsibili-
ty of the Central Government as well as
the State Government. It shoald not. be
left to the multinationals and big ship
owners. Thank you very much.

[RAJYA SABHA]
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SHRI SOMPAL: Mr. Vice-Chairman,
Sir, Mr. Niraikulathan has raised the
issue of welfare schemes which the
Government are implementing for the
benefit of the fishermen. There are sever-
al schemes. I would like to mention some
of the programmes. One, motorisation of
the traditional craft which is being pro-
vided to the traditional fishermen. About
35,000 of them are already there, which I
have mentioned in my initial statement.
Then there is a scheme for reimburse-
ment of Central Excise duty on HSD oil.
This is supplied to mechanised fishing
vessels below 20 metres length. Then,
enforcement of Marine Fishing Regula-
tion Act and introduction of ariificial
reefs are being done. There are sea
farming projects. Then we have Central
sector schemes for fishery harbours at
major ports. Then, there is a Centrally
sponsored scheme for development of
minor fishing harbours. There are fish
landing centres. There are six major fish
harbours. About 45 minor fishing har-
bours and 153 fish landing centres have
been sanctioned so far. In the Central
sector schemes, there is a project for
post-harvest technology and marketing in
regard to fisheries. Lastly in the Central
sector there is a scheme for training in
fishery operations through the Central
Institute of Fisheries Nautical and En-
gineering Training.

Discussion
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So far, under this scheme some sac-
tions have been given for motorisation of
about 32,500 traditional craft, including
about 19, 300 against the target of 14,000
during the Eighth Five Year Plan. The
Central share of subsidy of Rs. 1,177
lakhs at the rate of Rs. 6,000 per IBM
and Rs. 5,000 per OBM has been re-
leased under the scheme so far. An
equivalent amount of subsidy has been
provided by the State Government also.

The reimbursement of Central Excise
duty on HSD oil supplied to mechanised
fishing vessels below 20 metres length has
been made. This scheme has been under
implementation from 1991 onwards in
order to provide some relief to small
mechanised fishing craft owners and
operators towards the operational cost of
these craft. A sum of Rs. 40 crores has
been released. Under this scheme 80 per
cent of Central share of reimbursement
cost, including Rs. 29 crores during the
Eighth Five Year Plan has been released.
About 15,000 to 18,000 fishing vessels per
annum have benefited under this scheme.
Then, enforcement of the Marine Fishing
Regulation Act is being done. We are
setting up artificial reefs. Under this
scheme, a sum of Rs. 25.06 crores has
been released towards 100 per cent capi-
tal cost of 26 patrol boats to all maritime
States.

The hon. Member, Shri Md. Salim
suggested that the Marine Fisheries Reg-
ulation Act should be implemented more
effectively. We are doing that. These
patrol boats would be deployed for sur-
veillance in our territorial waters in order
to sufeguard interests of traditional
fishermen and to conserve fishery re-
sources.

In this respect, I would like to state
tnat there is no question of abdicating the
responsibility of surveillance and policing.
So far as the reinforcing and strengthen-
ing of the Union territory and State
forces and enhancing their capability to
have more effective surveillance are con-
cerned, the Government surely is for this

[29 JULY 1998]
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and there is a need to do that. Besides,
about 60 artificial reefs were also sanc-
tioned under the scheme and these artifi-
cial reefs would help in replenishment of
the coastal fishery resources.

On the Central ban on fishing by deep-
sea fishing vessels, as I have already said,
this is put every year and Kerala has
always been requesting for that. Only this
year the delay occurred because of the
legal tangle, because of the case which is
pending in the Bombay High Court. If I
come to the chronology of events in
issuing the Central ban order for 1998,
the letter dated 4th June, 1998 was re-
ceived from the Government of Kerala in
the Ministry on Sth June, 1998. In view
of a petition pending before the High
Court at Mumbai on monsoon ban in
Maharashtra, the matter was referred to
the Ministry of Law and Justice on 11th
June for their legal opinion. The file was
received back from the Ministry of Law
and Justice on 19th June, 1998 and since
there was some clarification needed in
the Law Ministry’s advice, the file was
again referred back on 25th June, 1998 to
the Law Ministry. The Law Ministry’s
clarification was received in our Ministry
on 1st July, 1998 and the same was
submitted for orders of the Competent
Authority on the same day, that is, 1st
July. And on 15th July, we put the ban.
Therefore, some delay has taken place.
But from next year onwards, we feel that
whenever a State asks for, we will do it.
All the States are noi asking for it. But
Kerala has always been doing that.

So far as enmhancing the capacity of
modern fishing fleet in India is concer-
ned—that is, motorised vessels—there
has been a marked increase in all the
categories of fishing craft in recent years.
The traditional fishing fleet now numibers
1,91,207 which includes 35,000 motorised
vessels which I have already informed the
House about. The mechanised fleet is
estimated to be about 47,000 and this is
the major component which catches 65
per cent of the total catch of 29 lakh
tonnes out of the 39 lakh tonnes which is
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the assessed potential. And they are all
essentially Indian. There is no vessel in
this in a joint venture or a foreign catep-
ory. This fast pace of increase in fishing
flcet has been a matter of concern in all
quarters and thercfore, to preclude any
chance of over-exploitation and buildirg
up of over-capacity fishing fleet, the
Government constituted a national level
Réview Committee in the Department of
Anirpal Husbandry and Dairy to make an
averall assessment of the existing fishing
fléet vis-a-vis the potential and the re-
commended future deployment of diffe-
rent categories of fishing vessels below 20
metre overall length in territorial waters.
And as already indicated, we are feeling
the need for deploying an intermediate
range of vessels of around 15 metres
length which can go into the intermediate
zone which, in our perception, is still
unexploited to quite an extent. Since the
production from coastal waters up to 50
metres is close to the estimated harvest-
able potential, the Committee has recom-
meded a freeze in the traditional and
mechanised fishing fleet also at the exist-
ing level. However, considering the re-
source potential and the present level of
production in the EEZ beyond the 50-
metre length zone, the Committee has
recommended an additional 700 number
of “resource specific” vessels. That is to
be underlined. “Resource specific” means
that there are certain fish stock which are
available on the surface which are at
shallow depth and then medium range
depth and then the bottom of the sea.
These resources are identified according
to the strata in the depth. So, this is to
be ‘resource specific’. Resource specific
vessels have to be deployed. And these
intermediate range of 15-20 metre overall
length are to be introduced in the phased
manner according to the resources avail-
able and the developed craft which are

- under development at the Institute of
Fisheries Research Technology. These
vessels include trawlers and gi' uets-cam-
long liners.

Mr. John Fernandes himseif has besn
on the Morari Committee and he has

\
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already tried to emphasise the need for
rethinking. in the wake of globalisation,
and in view of the information which we
have received about Pakistan’s entering
into an agreement and having 200 vessels,
I would like to bring to the notice of the
hon. House one additional fact, that
under the International Sea Convention,
all the sovereign states have got to establ-
ish their catch capacity. And unless we
establish that, the other states can butt
in, and there is an apprehension that
landlocked states like Afghanistan ard
other countries may ask for access to this
zone and, therefore, in view of this,
surely T agree with his perception that
therc is a need to have rethinking.

So far as Mr. Salim’s statement is
concerned—he is in the habit of using
poetical expressions and 1 know his
capacity in using words so well and in
chiding the Government—when he says
that Government change but the attitude
does’t—it is not so. 1 have initially said
that there is need for a change in the
attitude, and in view of this new informa-
tion, we have got to evolve a new policy
which has been in shambles. This I have
said earlier, and I again repeat my re-
mark. So, there is no question of compla-
cence or remaining oblivious to the situa-
tion. We are seized of the matter and we
have got to have a new policy which will
allow us 10 protect the interests of tradi-
tional fishermen who do not go beyond
12 nautical miles. About the intermediate
range of vessels with better capacity,
including the gadgets, which Mr. Fernan-
des has also talked about, as 1 have
already informed you, the BL apparatus
may be available.

So far as giving information to the
traditional fishermen is concerned, I
would repeat that: “whatever information
we arc getting through the satellite chan-
nel is being monitored by 279 landing
centres on two days of a week and this is
being given to all the traditional fisher-
men and thc machnished boats which go
beyond 12 nautical miles.” So, it is not
that it is not available. But even then,
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you want that this should be available
continuously and there should be a chain
of communication so that it can be avail-
able to the fishcrmen while they are
fishing. Yes, there is a need for doing
that, and kceping this objective in vicw, 1
have said that BL apparatus may be of
usc and we can seck other devices as well
as mcans to do that. But there is rcally
an impcrative nced to go in for such a
communication system.

SHRI JOHN F. FERNANDES: Will
you yicld, Mr. Minister?

SHRI SOMPAL: Yecs.

SHRI JOHN F. FERNANDES: We
went and interacted with the fishing com-
munity in Maharashtra and Porbander.
They go, of course, for almost seven
days and then they return with a catch
and they are totally cut off from the land,
as to what is happening there. And your
communication system, which you have
stated, will cost about Rs. 75,000-, and I
don't think these people will be in a
position to obtain it even if you give
them some subsidy. So, the cheapest
thing you can give them is the radio
frequency. You don’t have to invest more
in the infrastructure. It is already there
with Doordarshan.

SHRI MD. SALIM: They have an
additional capacity.

SHRI JOHN F. FERNANDES: You
have to add only one more frequency to
the microwave tower.

SHRI SOMPAL: I have already said,
and I have accepted the suggestion in this
regard, that there can be some means of
communication. In this age of well de-
vcloped communication system these
things can be worked out, but immediate-
ly T may not be able to say that this is the
thing; surely it has got to be looked into.

Your suggestion, that we should act as
a catalyst in bringing the States together
in evolving a policy and avoiding the
inter-State conflicts, is, of course, a good
suggestion and the Central Government
will surely look into that.
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Then you were indicating the problem
of tenancy and ownership laws. This is
essentially a State subject and the Central
Government....(Interruptions)... Just a
minute. ...(Interruptions)...

SHRI JOHN F. FERNANDES: Arc
you going to have an aquaculture authori-
ty? Are you going to give it power?

SHRI SOMPAL: The aquaculture au-
thority would monitor the intensity and
number according to the assessed carry-
ing capacity of the zone, but they cannot
venture into the land deals and revenue
matters. That is essentially a State subject
and the States have to tackle it. We can
depend on the States. They are respons-
ible. They are always under the audit of
the people and, therefore, the Govern-
ments change.

SHRI O.S. MANIAN: We want some
regulations.

SHRI SOMPAL: That is what 1 am
saying. We will have a mandate to rcg-
ulate the aquacuiture according to the
carrying capacity of various places. Mr.
Fernandes has rightly said that there is an
apprehension that foreign ships are going
to come to our waters in the exclusive
economic zone as well as in the high scas
and in the continental shelf. Therefore,
we are thinking of having a new policy of
allowing our own ships. Mr. Md. Salim
wants to know who the owners of the

ships are. When 1 say *“‘our own ships” it
mcans the ships which are owned by the
Indians either by way of lease or by way
of complete ownership. This will be the
first priority, leaving room for others.
Surveillance will be improved. Even in
the case of environment and forests fenc-
ing efforts by Government have not suc-
ceeded anywhere in the world. Wherever
private citizens and private enterpriscs
own the things the surveillance has im-
proved. The Government machinery in-
cluding the Coast Guard cannot have so
many ships which can make a complete
line-up. If there are people who can
report the incidents immediately they can
report them. So, it is not that we are
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abdicating that role. We will continue to.

have it. Firstly, the catch will improve |

and the economic benefit will accrue to
the nation. Secondly, the surveillance will
improve because the vessels will report
themselves these things to the authority
concerned. This is my idea. I think you
will agree with me,
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MAwm M sh@larma
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it Qe weftn: 97 2 dfm, sEd Faw
19 R &1

Lot syl F N
W ord} 2 S

JyuvraAyg (3 v f&/f|) e R Q
W TR ¥ I @ W A

SHRI SOMPAL: As directed by the
Chair, 1 lay it on the Table of the House.
W ¥ e T AN AN R el wew
A fr W fam & g weEl @ R EidER
FE A | FER G % Twus @ am
2 TF TE TH TR TS W A &R
gl @ T T sl s oy W ow R
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Shri Virumbi talked about an agree-
ment between Sri Lanka and the Govern-

ment of India. As I have stated earlier,
this matter belongs o the Ministry of

[ [Transilteration in Arabic Script
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External Affairs. I will find out what the
current problem is.

Shri O. Rajagopal raised an issue of
traditianal fishermen not being benefited.
1 think the reply which I have given
should be adequate to satisfy the hon.
Member. Then he expressed a doubt —
that may not be misplaced—that there
are certain vessels which do not bring the
catch to the mainland and they take it
away. We have to find it out. If it has
happened, it should be stopped.

As Shri Rajagopal said, the Murari
Committee report has to be reconsidered.
We are already doing it.

So far as coastal zone regulation is
concerned, 1 have already stated all the
dimensions of the problem. There has
been a demand that the coastal zone
regulation should not be enforced strin-
gently. I had picked up a tiff with the
Chief Minister of Kerala when 1 was on a
visit, He was ajso trying to do that. This
matter has to -be settled in consultation
with the Ministry of Environment. But
we cannot be obivious to the environ-
mental concerns. That is our prime con-
cern because sustainability of these reser-
ves depends on the conservation and
preservation of fisheries wealth.

So far as welfare of fishermen, provi-
sion of drinking water, education and
other things are concerned—Shri Ragha-
van and other hon. Members raised these
issues—the State Governments are ex-
pected to come out with schemes, If they
come out with Teasible schemes, the
Central Government would not be found
lacking in assisting them.

Shri O. Rajagopal and Shri Salim said,
“We are handing over everything to
MNGCs.” T have never said that we are
handing over anything to MNCs or any
forcigners. At no stage we have naid so.
Rather I have been categorically denying
it and there is no intention to do it. At
least in our regime there has never been
an attempt to do so.

[29 JULY 1998]

Discussion 426

So far as phasing out is concerned, I
may say that the Murari Committee re-
port has not given any cut-off date. Both
of you were Members of that Committee.
If you have any information, I would like
to be enlightened on that. But the vessels
presently operating under the lease ar-
rangement would be phased out by the
end of 2000. The permit of 19 vessels
which are presently operating under the
joint venture could be terminated only on
violation of terms and canditions which I
have already stated. If it is to be done
individually, it will have to be done in
consultation with the Law Ministry other-
wise, they can run the vessels till they
physically phase them out. The span is
estimated to be around 10 to 12 years. 1
think I have covered all the points.

SHRI JOHN F., FERNANDES: Shri
Parmar raised a point about harassment
to Indian fishermen.
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SHRI RAJUBHAI A. PARMAR:
What about light indicators?

SHRI SOMPAL: This is one thing on
which I am not in a position to say
anything. I think there is a need for
demarcating such things so that they do
not stray into other areas and they do not
run the hazard of being arrested by the
alien Government.

HALF-AN-HOUR DISCUSSION

On points arising of answer to Starred
Question No. 325 given on 9th July, 1998
rugarding frequent losses due to natural

calamities



